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_ TAMILNADU POLLUTION CONTROL BOARD
w1t S

1 The unit shall treat and dispose the sewage through septic tank and soak pit.
2.The unit sha _,noawﬂw.._.%%_vwn a%ﬁmwﬁﬁzmﬁn in Environmental Clearance issued vide Lr. No.
BEIAA-DIA/TN/MIN/79/Q3/2018 -KPM EC.N0.29-2018 dated: 03.10.2018,
coxtro 30Fhe unit shall comply the conditions stipulated in the Quarry lease agreement made with the District
Collector, Karcheepuram Dated 20,12.2018. - | Shpne
4 The unit shall.comply with the.conditions .imposed by District Collector, Kancheepuram District in
the quarry lease order issued to the unit 'vide Proceedings No. Re. 79/Q3/2018 dated 20.12.201 8.
5.The Eﬂgﬁcaﬁgpﬁ%ﬁﬁg shall'be generated during its activities.
6.The unit shall bo:ﬁ?i&w rules and regulations of Department of Geology and mining.
q.ﬂﬂn 5%%%@:&:..3@&@6&%% ‘saféty ‘equipments as mentioned in'the mining plan to the
WOEKErs. LETH N YRl ?.x..f SR E AR PIL mvids 1 :
8.The unit has to ensure that the mining activity shall not attract any complaints from the public.
v# 9'The utiit shall ot ‘ugeé and throwaway ‘plastic * such as plastic sheets used for food wrapping,
spreading on dining table etcs; plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the

industry premises. w:.w%mmm.ﬁ@w shall encourage use of eco friendly alternative such as banana leaf,

.+ arecanut palmiplate, stainless: steel; glass, porcelain plates/cups, cloth bag, jute bag etc.. -
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- . .. District Environmental Engineer,
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24.

VIDR g
T

ROL BOARD Zzg , e
LNADU POLLUTION CONTROL BOARD

9y

AL RDL §
TAMIL NAD

The occupier shall forth:with-keep the Board informed of any accident of unforeseen act or event of
any poisonous, floxious or polluting matter or emissions are being discharged into stream or well or air

A A LNAUY

as a result.of such discharge, water or air is being polluted.

If'due'to dny technological improvements or otherwise the Board is of opinion that all or any of the

conditions referred to above requires.variation (including the change of any treatment system, either in
whole or in part) the Board shall; after giving the applicant an opportunity of being heard, vary all or

any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so

IR0 ARARD  TAMILYAR

In case. there is any change. in.the.constitution of the management, the occupier. of the new
management shall file fresh ap :hwam,a under Water (Prevention and Control of Pollution) Act, 1974,
as'amended in Form-IT m_om_m%ﬂmeﬁm&a documients of change of management immediately and get

the necessary amendment with renewal of consent order.

In cas¢ there is any change in the hame of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
The oceupier shall display this consént érder granted to him in a prominent place for perusal of the
inspecting Officers of this Board.. " ..cmso -

»

Digitally signad by G.

G. RAMARAJ S o206

R A . — 18:08:3 mm.wo.

PO v BN 5 4. ) 38 IS ‘District Environmental Engineer, -
.ﬂ ! Tamil Nadu Pollution Control Board, g
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; &5 AT ; ,
H ) TAMRVADEP A1 UTION GONIRO! BOARD TARSKN/ ™ = 90 B0 1
’M‘\M TROL Bt “
LUTION CONTROL BOARD
G;ﬁ " Tolerance Linits
Industrial, | Ecologically
urion casisioy e {Residential, - - |Sensitive Area
Rural and other |(notified by
area | Central Govt.)
: .nzoamaa\:_u 50 20
LBIAR ©.x o . |microgram/m3 _ 80 80
i b e microgram/m3 . 40 - 30
c B o) B_Q.tmme\Bu 80. oW 15 80
s s g rnGh Dy : Annual B_QQWBB\Eu 60 60
g P (U Aw—mmﬁ@mmﬁm@ qm_&w&a\au - 100 g b 100
T S a?aé iR ke 3
: 5 ] icremtaraion A e
3 G s :._mm_.wmﬂ,waxau ) 60 - : 60
u...‘,Jr.,..u o¥F
V_,_ 0D o . s, Tl
) lour i 180 i Mmo
- ., | 3 s Tolerance. ,r.B_w .Km.v.k
. !Industrial, bao_em-nu:w
- |Residential, ‘| Sensitive Area
__ ,S.&_wnm other |(notified by
OB:..»_ Govt.)
U 0.5
1.0 1.0
g 02
04 - 04 -
100 100
RIS : . St L 5 1. 400 400
’ g G mg%%ﬁ%@f nnual - .| micro , $ 5
v wguo@m B : A ) 0l
BLLUTION CONTROL B2ARI A—W%Wn Lu%azta. 3 .
A :
Em el 1 06 06
{12 | Nickel (Ni) o ]A 20 20
TN WAEHLNARY - CURTR A : DU L b 4 /
s u._@ ?o >S_u_n_= 7._9"._,0, Tmhom in, mwmw_zmmmﬁm_w_ m_m:ﬁ m_.om arm: not exceed the limits prescribed below:
POLL ,wy,;,. “..m.,.m.r _wn...xvmm :.:..c. %ﬂﬂ _mma 1? wn \Ri J :_ Rt zmmw—ﬂ \Hman
? ._E.: BTN ABE:E%E GONTRS
\W gy 45

c...m T_} it _bu:u RALTION. CONTRIM mb Ra

_ >= cn:m 03._3 >:. fie %_01 nd__z_.oﬂ Eammﬁom shall'be operated cfficiently and continuously so as to
Jion Lonrachieve the amﬁg&& in:S1:No.3:above.

ﬁ_a occupier. shall not @mﬂ@n_ or, alief quality or quantity or the rate of emission or replace or alter the
ollution control equi oment or change the raw. m‘_.mﬂn_._& or manufacturing process resulting in
m ige i’ quality and/o Eﬁ_ ty of emissions withott the previous written permission of the Board.

.w .:n.ﬁa., ,,ﬂ:o.d.oo,. _nﬁru: w._w.:wﬁm: *@wdoo +w.w,mm&:m m@ w monitoring system or operation of the plant

L nor.any otaer particulers:for cagh of @%ﬁwwwﬁ %.0f aif pollution control systems to reflect the

\ working. oom&zom which:shall:be furnished for verification of the Beard officials duriag inspection.
POLLUTION CONTRGLECARD TAMJLNAD n ﬁE GONTROLBOARD TAMILKADU POLLUTIEN DONTROLEOAR
¢ €.0CCUpIEE S Is-owncost get the samples of emission/ait/noise levels collected and analyzcd

.33:@ q.z.vﬂ @g& Emdamﬁa@)o: celiy: mﬁQ 6 50;9&0:8 ina year/periodically for the parameters
JTION C .33@»“%”.86”“ HLUTIOR CONTROLBEA \ W ODLUTIESR COsTRO

mm m\ﬁﬁ_ozt PAYS

Zw..k 3 b &..rr ma,:_ T4

POLLUTION

POLLUTION CONTRUL B

T
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?i _an.bbomﬁmw shall %gnﬁn: catio bﬁoaw.i_»_vaao prescribed consent fee for grant of renewal of
consent at least 60 nmm« before Eofuﬁ,o of expiry of this Consent Order along with all the required
" "pafticuldrs' ehsuting that there is no change in production quantity and emission.

B RS L L (LT (e SUF s r‘f..

This'Congent is' szu ‘by the Board ift aozm_mn ation of the particulars given in the application. Any

o &H&gohﬁ mﬁowm@a?o%ﬁm&ﬂw ion.made in.actual practice from the particulars furnished, in the

lication will also be. nd n.on n@.ni?m:m.,_o:\_.%onm:o: of the Consent Order under waozos 21
LAY M..,t i >qﬁw=r.ru.: ﬁ 1GN C :...w J0ARSG TARILNADG Y

TRLUTH

. f
oo

m? . The 3:&5@% Eﬁcw«m, wﬁ&_ gnﬂawmﬁ: monom until Qoroa under Section 21 of the Act.
i ¢ >m§5952&.o?&6&33 all the ‘Consent to Operate’ orders issued previously under Air

i o APrevention and Control of Po Ilution), Act, 1981 as amended stands defunct.

5. Theoccupier shall BwSS_: an Inspection. _ﬂnmwawﬂ in the factory so that the inspecting officer shail
T S Hecrd the &&amm %mu%w&&mz wwﬁm 5% Q,_o:w issued to the unit at the time of inspection for

&1

Hun, ?o:?&;@vmwrﬁb@i@%? tern er supply along with separate energy meter
mo_. the Adr Pollution, nonn.o_ measures ient {o ensure continuous operation of all pollution

u.:n,_q.oo%_ .»:m_wﬁui & @nmﬁmw S.So.mdmaw om. o_m_m‘.moq oo:no:o: of samples in and around
%@ﬁg,ﬁa , _ .

.&m bb.:cao: control equipment shall also be

i

s prescribed by the Board in accordance with the
] ,.>nr GE as maﬂaoa.

visions o", v«cz_o.ﬁwﬁ:_q Insurance Act, 1991 to
A, co_bmwroﬂroﬂ living oﬂnﬁznﬁ\v_w:a and

it

ye @noo:m:.:o:on of any physical structures
hay Ay W
wﬁaoc_.vn or in Government Poromboke

. i 1 1 1y pro m_d\ right in either real personal property or any
POLLUTION " ; Ta] o any. injury:to private property or Government property or
3&:3 of personal nx_ ny infringement of Central, State laws or regulation,

.w..,_: ,:? CONTADLBUARD  TANILNADE P LLITION CONT
_ro occupier shall forth with: rooPﬁa Board informed of any accident of unforeseen act or event of

0% n:w poisofiotis, oxious ot polluting ‘of'efrtissions are being discharged into stream or well or air
,‘g..._ ..k%ﬁ:ﬁm&&?&% arge, water or ait.is being pofluted.

-3k rh? . Af due to _mi _E&mo,.\mnmma or, otherwisc the Board is of opinion that all or any of the
" conditions referre <o requires. uw_._uﬂ_o: euo_zm_sm the o:w:mn of any treatment system, either in

~whole o_.,wiqaa ‘the Board shall, after giving the'applicant an opportunity of being heard, vary all or
poxLuTion :;,ﬁgﬁm mmﬁw%mﬁﬁomw mﬁﬁ?ﬁ@ng uuo,mvﬁ.owa shall be bound to comply with the conditions as so

L) e

iPOL (M it 3 r:w _C. ..E. Rk BOJ mm rf f § CORTRI
a Q,: o ;mmwmo% me;.m ME\ mﬁw:@o 5 _nosmc ion of the B.Smmo_so:r :,_o occupier of the new

PeLLuTIG CoN _gm_sqz.iumz, fite maﬂgumurois: under Air (Prevention and Control of Pollution) Act, 1981, as

xi.(:;::mbmo&n?%r N%@ww ﬁw_mm__oswa quo_,._?namowo:mnmeomam:mwaao_: _BBo&naQ m:amﬂ Ew
=§mmmé,§g nent with renewal of consent order.

iw ¢ase there is ,:m% mwmmmm:_mw he :mﬁm of the company alone, the occupier shall inform the same with

.r..)

#98:_' m@o._sﬁgmm zﬂﬁa&mﬁ&. and: maﬂ:o soaammmé mam_aaa:? for the change of name from the
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e taat
HIHR | Government of India

T
ST 3 Sganr Farea { Ministry of Commeree & Indusiry

e aur Rewles qyar A (IRY) | Petroleum & Explosives Safety Organisation (PESO)

9\‘5’ A faEwles | Formerly- Department of Explosives

A D - T, Zale (8, g3 e, Arer s | A& D - Wing, Block 1-8, lind Floor, Shastri Bhavan

26 BEEIFT g, SEIFREFIT e | 26 Haddous Road, Nungambakkam Chennai 600006

Wi (Phone):- 28281623 ! thay (Fax).- 28284848
HEar {No.): EFS(VI'!\'IZZIIN(EI(NGZ)
®ar | To,
(M!s UDAYAM LXPLOSIVES Propricter,J Sividumar,

NO622, Rumunt Nogar, 2nd Sirect, Mudictrur Road, West Tambaram, ¢ Chenaai, Fovwn Vitlage - Chenna
Rustricr-CHENNAL Scre-Tamil Moy, Procode - (Gti04 3

»

A (Datey 28062019

S |

ava Survey No(s).4/1, U Natarasempatty, Trar KANCHIPURAM, TS Tumil Nadu 75 Ty MAUDAYAM EXPLOSIVES

Propricter. ). Sivakumar SR fAERTH & Freler # 3w & B el ¢ ERTeE e 2008 % it Lpa i

Jaifea ® sy N22V64F10462) F wARGT Tt o)
3 q A qﬁag-‘

( 1)
Subject: Possession for Use of of Explosives from magazine situated at Survey No(sp.:d/1, Nulinms:nupaun. Dist. KANCHIPERA
Nadu -Licence No.: EJ’SCf[NIZIIIM(E]ﬂJGZ] granted in Form LE-3 of Explosives Rules, 2008 -
( Change in Postal Address).
AEEE | Sir,
T FTEET YT 9T o s 17205 Qs 12/06/2019 &1 ¥igst wgor HY|
Please refer to your letter no. 17265 dated 12/06/2019.
HEAT E/SC/INA 164(510467) 31 adf # afteda & wget 7w gl s N o O E
The Licence No.- E/SCITNA22/164(E10462) 18 forwarded herewith duly amended in respect of followings ;
Change in Postal Address as ahove
ﬁ:m:ﬁwm#mﬁwammmﬁﬁaﬁamnmwmmtmm
The licence capacity ot any one time shall nol exceed the kinds and yuantitics mentioned below .
wEar frrptes T wHTT FU-GHTT EAAT
No Explosive(s) Class Div Sub Div Capacity tnit
1 Nitrate Mixture 2 ] [t} 1300 Kg
2 Salety Fuse 6 | 0 5600 Mitrs
5 Detonating Fuse [} 2 Q 30000 Mitrs
4 Detonators 6 3 0 40000 Nos.
Flr v wolfet ST 3 @ld s A frewe 9 FET (T 3 (@) ®R o0 F sede It & e ey 2s Lol

Quantity of explosives 1o be purchased in a calendar month[applicable for licence under article 3(b) and (€)]; 23 times as above.

TG INTHICH e 31 A 2023 A e wae Wit
This Licence shall remain valid ull S1st day of March 2023,

W PG e 2 ,,,_ e 75
Anamount of Rs. 600/- halance. is io. e-be-utiliseddor flnure tansicion by aunf ference.,

ma;mmmwzggmmm,mmm 1123 3T Sl 7 arereT #3) var g &

For further revalidation(if required), please follow the procedure under Rule 112 of Explosives Rules, 2008, Receipt of this le

Laithfully

HTT Y aqur's
i/
(ﬁzﬁ.vﬂm

favwies oy | Controller of Explosives

#er ﬁﬂﬂ-‘ﬁ Y A T | For Joint Chuef Contrailer of Explosives

TR, 5% | South Circle, Chennai

wfafafr afyer I Copy Forwarded to:

I Distriet Magistrate, KANCHIPURAM, Tamil Nadu with reference to his Noc No: ROC.29896/94/R-2 It
2. Superintendent of Police, KANCHIPURAM, Tamil Nady

F LT B RewEe Bt | For Jot
ZT8oTa, a3t ¢ South Cirele, Chennai

caﬁﬁﬁammanﬂmﬁmﬁmmmﬁvm&#

. ) . = 3 s
(For more infonmation regarding status, lees and other details please visit our web

ed: 31/01/1995

SUEE hitp:/fpeso.gov in &)

bsite hiip://pesu.gov.in)

tier may please be acknowledged,

“hiel Controller of Explosives

M, Tamil

L



IS 9%Y O, £-3 | LICENCE FORM LE-3

(faewres Trga, 2008 & IETHAT 4 F AR 1 F IFEAF 3(F) A (1) i@y
{See article 3(a) to (d) of Parc 1 of Schedule IV oflfxplosives Rules, 2008)
(&1 39T & FAT UF wAHY 9y @i 1234590 a9 7% Ravwes o Bl Meha & oot & Remes
Licence 1o possess : (¢) for use,explosives of class 1,2,3,4.5,6 or 7 in a maguzine

W F. (Licence No.) : E/SC/TN/22/164(E10462)
aIiu®H B FIT (Annual Fee Rs): 6700/-

. Licence is hereby granted to ¥
M/s.UDAYAM EXPLOSIVES Propricter.d, Sivakunar (30t / Occupier : LSIVAKUMAR), NO.6/22, Ramani
Nagar, 2nd Street, Mudichur Road, West Tambaram, Chennai, Town/Village - Chennai, District-CHENNAL State-Tamil |
Nadu, Pincode - 600045 | st

I IR Iefeea HT T 3 . ,
2. IAfeauTdr fir WA | Status of licensee : Individusl €=
3. ety Peefafas waeet % fBe Rftaey il . Possess for use of Nitrate Mixture, Safety Fuse, Detonating Fuse, Detonutors,

Licenee is valid only for the following purpose. C - 3N & faw

_amﬁaﬁm%mmﬁmmm*ﬁvm@gs

Licence is valid for the following kinds and quantity of explosives: — (&) (a)

P

A

o - "“"""ﬁ’iﬁi-ﬁﬁﬁ-"""”?&:‘f;ﬁ“““"“"-"."."%““-"ﬁ’““-“

d Deseription Class & Division  Sub-di Quantity at any one time

&
L

i
BT ST D B0 e
cmﬁmﬁmmmﬁmmmmyﬁm[@m 3gu)mz(ma:mm$m; . 25 times
(b) Quantity of explosives to be purchased in a calendar monthfapplicable for licence under article 3(b) and (e} : ' asabove,
3 TR W gReh e Rt 7 qive e &) . @R . (Drawing No.) E/SCITN/22/164(E10462)
The liconsed premises shall conform to the following drawing(s). : - fdt (Dated) 200871998
6. Iegarfeer 9RER FEfafea o o3 fe & The licenséd premises are situated it following address
Survey Nofs). 4/1 . I (Town/Village) : Nattarasampattu ; : qfer® 4T (Police Station) : MANIMANGALAM
TIET (Distriet) KANCIIPURAM & U (State)  Tamil Nadu 8Tl (Pincode)
G (Phone) 3 . (Fax)

CF A (E-Mail)
7 rwife afve @ Pefarda gfeun A o

The licensed premises consist of following f2 c
4 TAY - §HY W gy R

Main room.‘.!:nhb_v andl Detonators room

e TR, 1684 3T 3a artiler feuie frewtes foraw, 2004 & Fowen, wiat 3t i

2rat i rafafaE suEeet & sl lg':ra&f;zﬁr fromer g1
The licence is granted subject to the provision of Explosives Acl as amended from Lime to tame and the Explosives Rules, 2008 framed there under and
the conditions, additional conditions and th lowing Annexures, ‘

1. 3w w5 A wur A (B, giEaHior w3 e faior ai¥iF e go)l
Druwings (showing site, constructionaland ather detuils) es stated in serial No:5 abave. :
2. et S @R e e e i Y o It WRRR
Conditions and Additional Conditi is licence signed by the licensing eiit!hcrity.
3. &l W% DE-2 | Distance Form DE; ‘ :
9. T§ IqAfST arfi@ 31 AR 2008 g
Ty Fepafea, yfOfre o 39% 3 ARE o
el 1 IMHAV F A AR I TR
T ST ¥R €, 6T 9§ @ g G ik e
This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under

Sct VIII, wherever applicable, referred to in Part 4 of Schedule V or if the licensed prenuses are not found conforming to the description shown in the plans
and Annexure attached hereto,

‘{
A | The Date - 20/08/1998 WET qEU Rewew ﬁu#ﬁ@mr of Explosives

South Circle, Chennai

. This licence shall remain vglid{ill‘jlsa day of March 2008,
AT A1 STl v 3 ST 4 6 i BT e Vil e e swafit sw regafer &
T 3 SH FewwT 3R 3 Effe Rawer & aeew ol aw 9 ox Rrefe @ afRigd

Amendments @ y

e Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 09/08/2012
® Amendment of Quantity of Explosives/Monthly Purchase Limit dated - 04/06/2012
® Change in Postal Address dated : 04/09/2012

® Amendment of Quantity of Explosives/Monthly Purchase Limit dated - 08/02/2013
® Change in Postal Address dated - 28/06/2019

TR & qeatEA ¥ e e
Space for Endorsement of Renewal
BEIET R i Eiccy AT i arr AT WEHEAT % gEART A ey
Date of Renewal Date of Expiry Signature of licensing authority and stump

Sdi-

1310472019 31032023 Ju. Chief Controller of Explosives, South Circle, Chennai

mﬁm:mﬁmﬁ#wmmmmww&mﬁmmmmt

Statutory Warning : Mishaadling and misuse of explosives shall constitute serious criminal offence under the Law,
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BLASTING WORK CONTRACT AGREEMENT

THIS AGREEMENEI%is.executed at_Chc;‘fmai on this 9" FEB 2019 by and

between: i o o

; g Lis! % ; .

1) SriJ.SIVAKUMAR, S/o _Sri. Jawahar, Udayam Explosives, New No.56,
Kattabomman Street, Kamarajar nagar New Perungalathur, Chennai - 600 063,
heréinafter called FIRST PARTY i !

2) Mr. D.SARATHKUMAR, /0. P.Devu, No:5/265, Annai Therasa street, Pream
Nagar ,Pozhichalur, Chennai - 600074 , hereinafler called SECOND PARTY.

WHEREAS the above terms party of the first part and the party of the second part shall
mean and included wherever the contract so permit their respective heirs successors,
representatives, administrators and assign etc.

=
s e
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WHEREAS the party of thc sec@ni}
part is the holder of
z:;s}; 325/4 (2.55.00), 109/1A1 (0. 15.00), 109//1A2 (0.31.50), %?f:ga:i?: gt;;rvey
iramerur Taiuk Kanchipuram District over all extent of 3.01.50 H o
- period from 20. 12.2018 to 19.12.2023 - (Five ycears) as per s';;a thares S
Kanchipuram District Collector. RC. Na.‘z‘)!Q:Sfo}}S dated 20.132018. o

WHEREAS for extraction of boulder blocks from the said quarry’s rock, have to be
blasted with explosive materials and for possession of the explosive materials :;,;?; {
“using them a license under the Indian explosive Act, issued by the competent auth{m?f
is necessary and without the help of the expiaswe materials s it not possible to btasi
and extract boulders f’rom quarries.

T smaneeay

Odalpes | Ly plasives - 51’&5::1558;533

R. NIRMAL#A

Stamp Vendor
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Whereas the party of the first is the holder of the license Bearing
NO.E / HQ/ TN /22 / 405 (£69911) , E/SCITN/22/164 (F10462) & E/SCITN/22/551
(E61793) issued by the controtler of Explosive Tamil nadu and he is authorized and
entitled to make use of explosives for blasting = rocks in the quarries with the
explosives magazines stored in a place siguategi' at 4/1 & 4/1A, Naimmsampatm village,
Sriperumbudur Taluk, Kanchipuram district & E/HQ/TN/22 /480 (E79965) 5/3 & the
explosives magazines stored ina place situated at  5/3 & 5/8, Porur Village, Kanchipuram
digirdet - e e g ' :
Whereas the party of the second party having come 10 know

explosive license by the party of the first part, approached the party of the first part and
requested him to assist him in the extraction of blasting of blocks from the above said
quarrics by using blasting materials under the license issued to him by the competent
authority and the party of the first party having agreed 1o do so, -

the possession of the

H

|
%
!
:

s

e




NOW THIS AGREEMENT WITNESS AS FOLLOWS:

] It is agre&d that the party of the First shall use explosives under his license for

' b!astmg the rocks in the quarries | the aforesaid Survey NO .at the above villages for
and on behalf of the party of the Second Part.

2) The party of the Second part hasto pay the costof explosives under the
blasting the BLACK GRANITE in the aforesaid and for the labour engaged for
such Bperatmn and that the party of the First part. Being the license holder shall
conduct the blasting operatmg for and on behalf of the party of the Second part in
accordance with the terms and conditions of the explosives license.

3) If the Second Party fails to pay the cost of explosive as agreed hereunder and the
labour charges the First Party has agreed to discontinue the blasting operating
without notice and is entitled to recover whatever amounts fﬂuné due at the time by
recourse to legal proceeding or otherwise if any thmgs goes wrong at the time of
blasting the entire risk shall go to the Swond Pany. . ;

4) This Agreement shall in force nnul the expzry of the Lacerxse of ihe F irst Parry from
the date of this agreement and is subjected to renewal on . ”uch lerm"“and conchtzcns‘
as may mutually agreed upon. ~ ' : L

IN WITNESS whereof the parties herein so have set their hands to th

s agreement on the
day, month the year first above written in the presence of the f‘ollawmg? . .

PARTY 1

UDAYAM EXPLOSIVES,
Blasting contractor.

S S e A

PARTY 2 ‘ i i

Mr. DSARATHKUMAR S/0. PDevu

No:5/265, Annai Thcrasa street, Pream Nagar, . .
Pozhwha lur, Chennai - 600074 ol ol
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L D. Sarathkumar, g
S/o. Devu, District
Lessee Name & |N0.5/265, Annai |collector's 798/33{221
Address Therasa Street, |pprgceeding -
Prem nagar, & RC.NO. 20.12-2018
Pozhichaloor,
Al |
Quarry Details 2012201018
Lea_se To
Taluk : Uthiramerur Period : 10.12.2023
Village: Sirudhamur DMF : 10%
Sy.No.: 325/4, 109/1A1, 109/1A2
Extent (Hect.): |3.01.50
SI No BULK Date Gravel Cubic Stone Cubic
Permit NO Amount Meter Amount Meter
L 51339(03.01.19 19800 600 -
2 51463(21.01.19 19,800 600 -
3 51551(29.01.19 19800 600 -
4 420(30.01.19 - -
5 51616|04.02.19 19800 600 -
6 51638|06.02.19 - 17700 300
7 14.02.19 19800 600 17700 300
8 517.19 14,02.19 = -
9 51797(21.02.19 19800 600 17700 300
10 51847(26.02.19 19800 600 17700 300
%0 51893|01.03.19 - 17700 300
12 51948|07.03.19 19800 600 17700 300
: 520091135.03:19 19800 600 17700 300
14 52091({20.03.19 9900 300 35400 600
15 52136|25.03.19 9900 300 -
16 5272270319 19800 600 35400 600
17 52251/03.04.19 19800 600 35400 600
18 52336(11.04.19 19800 600 35400 600
19 52423{22.04.19 19800 600 35400 600 -
20 52503({29.04.19 19800 600 35400 600
21 52576/06.05.19 19800 600 35400 600
22 52648/13.05.19 19800 600 35400 600 |
23 52712(20.05.19 19800 600 35400 600
24 52779(27.05.19 19800 600 35400 600
25 52859(03.06.19 19,800 600 35,400 600
26 52898/06.06.19 19,800 600 35,400 600
27 52932110.06.19 19,800 600 35,400 600
28 53016(17.06.19 9,900 300 35,400 600
29 53078(24.06.19 19,800 600 35,400 600
30 53174[02.07.19 19800 600 35400 600
o 53248/08.07.19 19800 600 35400 600
32 53340({15.07.19 19800 600 35400 600
35 53418{22.07.19 19800 600 35400 600
34 53507{29.07.19 19800 600 35400 600
35 53567(05.08.19 19800 600 35400 600
36 53645(13.08.19 19800 600 35400 600 -
37 53732|20.08.19 19800 600 35400 600
38 53805({27.08.19 19800 600 35400 600




39 53860[03.09.19 19800 600 35400 600
40 53958/10.09.19 19800 600 35400 600
41 54028/17.09.19 19800 600 35400 600
42 54109/24.09.19 19800 600 35400 600
43 54154/30.09.19 19800 600 35400 600 |
44 54241/09.10.19 19800 600 35400 600
45 54313/16.10.19 19800 600 35400 600 |
46 54388/23.10.19 19800 600 35400 600
47 54426/30.10.19 19800 600 35400 600
48 54490/06.11.19 19800 600 35400 600
49 54534/11.11.19 19800 600 35400 600
50 54593/15.11.19 19800 600 35400 600
51 54653/20.11.19 19800 600 35400 600
52 54686/25.11.19 19800 600 35400 600
53 54757(02.12.19 19800 600 35400 600
54 54836/09.12.19 19800 600 35400 600
55 54898([13.12.19 19800 600 35400 600
56 54933|18.12.19 19800 60 35400]  _ 600
57 54976(23.12.19 19800 600 35400 600
58 55033[27.12.19 19800 600 35400 600
59 55061[/30.12.19 19800 600 35400 600
60 55111/03.01.2020 19800 600 -

61 55151/08.01.2020 19800 600 35400 600 .
62 55235/20.01.2020 19800 600 35400 600 |
63 55293/24.01.2020 19800 600 35400 600
64 55344/29.01.2020 19800 600 35400 600
65 55388/03.02.2020 19,800 600 35,400 600
66 55433/07.02.2020 19,800 600 35,400 600
67 55446[11.02.2020 - -

68 55505/14.02.2020 19,800 600 35,400 600
69 55535/17.02.2020 19,800 600 35,400 600
70 55596(21.02.2020 19,800 600 35,400 600
71 55633[25.02.2020 19,800 600 35,400 600
72 55699/02.03.2020 19,800 600 35,400 600
73 55768]09.03.2020 19,800 600 35,400 600 .
74 55820[13.03.2020 19,800 600 35,400 600 -
75 55885/19.03.2020 9,900 300 35,400 600
76 55914/07.05.2020 9,900 300 35,400 600
77 56013]/19.05.2020 9,900 300 35,400 600
78 56059(26.05.2020 9,900 300 35,400 600
79 56106/01.06.20 19,800 600 35,400 600
80 56164]/08.06.20 19,800 600 35,400 600
81 56240[15.06.20 19,800 600 35,400 600
82 56371[06.07.2020 19,800 600 35,400 600
83 56419/13.07.2020 9,900 300 53,100 900
84 56474/20.07.2020 9,900 300 53,100 900
85 56547]28.07.2020 9,900 300 53,100 900
86 56605]/04.08.2020 9,900 300 53,100 900
87 56673[13.08.2020 9,900 300 53,100 900
88 56707]18.08.2020 9,900 300 -

89 56738/21.08.2020 9,900 300 53,100 900
90 56884/07.09.2020 9,900 300 53,100 900
91 56970]16.09.2020 9,900 300 53,100 900
92 57008]21.09.2020 9,900 300 53,100 900
93 57064/28.09.2020 9,900 300 53,100 900
94 57132[/05.10.2020 9,900 300 53,100 900
95 57201[12.10.2020 9,900 300 53,100 900




96 57260[19.10.2020 9,900 300 53,100 900
97 57327|27.10.2020 9,900 300 53,100 900
98 57404|04.11.2020 9,900 300 53,100 900
99 57448(10.11.2020 9,900 300 53,100 900
100 57540(20.11.2020 9,900 300 53,100 900
101 57600[30.11.2020 9,900 300 53,100 900
102 57677/09.12.2020 9,900 300 53,100 900
103 57728[15. 1 R SRR - 70,800 1,200
104 57794(22.12.2020 - 70,800 1,200
105 57860[29.12.2020 : - 70,800 1,200
106 57921[05.01.2021 - 70,800 1,200
107 57986[18.01.2021 - 70,800 1,200
108 58062[25.01.2021 - 70,800 1,200
109 58127[01.02.2021 - 70,800 1,200
110 - -
TOTAL 1,653,300 50,100 | 3,964,800 67,200
TOTAL QUANTITY REMOVED 50,100 67,200
AS PER MINING PLAN APPROVED
OUANTITY 50,172 721,040
BALANCE QUANTITY AVAILABLE 72 653,840

Permit Exceed date

1st Approval 2nd Approval

Gravel 50,172 =
R.Stone 721,040 =
TOTAL 771,212 -
Valid Upto Current date
No.of days 201123 21.4.21 943 943
Per day cubic meter 0 693
One Month cubic Meter 2 20,801
One Month Lorry Load ( 2 Unit) 0 3,467

ASSISTANT DIREOTOR
(GEOLOGY AND MINING)
KANCHEEPURAM DISTRICT
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JOINT COMMITTEE IN




LY, AS PER THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE CHENNAI
SUO MOTU ORIGINAL APPLICATION NO.69 OF 2021 (SZ) ORDER DATED 17.02.2021
JOINT COMMITTEE INSPECTION IN SIRUTHAMUR VILLAGE OF UTHIRAMERUR TALUK, KANCHEEPURAM DISTRICT.

Scale 1:2000

115,/2A1
+ EXISTING LEASE
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080000000 0X
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T

<h G_gz|_ng Ground .

LESSEE:

Thiru. D. SARATHKUMAR,

Sfo. P.DEVU,

No. 5/265, ANNAI THERESA STREET,
PREM NAGAR, POLICHALUR,
CHENNAI - 600 074.

LOCATION OF QUARRY

LEASE AREA:

S.F.NO : 32504, 109/1A1 & 109/1A2.

EXTENT :3.01.5 Ha.

VILLAGE : SIRUTHAMUR,

TALUK : UTHIRAMERUR,

DISTRICT : KANCHEEPURAM,

STATE : TAMIL NADU.
SURVEY AND INSPECTION DATE INDEX
22.04.2021,23.04.2021&15.07.2021 LEASE HOLD AREA (Patta Land)

:)‘6'0" NON LEASE HOLD AREA  (Govt Land)

% N . ivs.] DUMP AREA (Govt Land)
X“ W NOTES :-
S.VELU

Sub Inspector of Survey,
O/o. Assistant Director, Geology and Mining 1. All dimensions are in metre(otherwise noted).
Tiruvallur District. Camp at Kancheepuram.




Annexure- 12a
Filed Inspection Photos




Annexure-l b

Photos showing the subject Quarry area
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Directorate General of Mines Safety
&1 / Chennal Reglion

MWA*OUEBZ Vo lids, Chennai, dated __ngl,g *

glmg

The Dy Dzrectar of Mines Safety,
. Chennal Region,
- No.46 (old)/S5(new),
2™ Street, Block "AA’, :
Anna Nagar, Chennaivaoo 040.

Yo: :
e 5D, Sarathkumar :
~ Owner: D. Sarathkumar Rough Stone Quarry,
- No. 5/265, Annai Therasa Street,

Prem Nagar, Polichalur, Chennai-600 074,

Subject‘ Fatal Accident to Manikandan, Driller, aged about 22 years &

1se refer to the above ‘acgident and enquiry conducted by the undersigned on 09, 10

"was_resrealed that “while four persons were maintein g
h, about 35 m in height, in an Opencast Stone *zn a
: side . , measuring about 7.5 m (iength) X 7.0 m {height} x 1.2

(ﬁﬂck), paﬂed broken into pieces and fell down from a height of about 35 m, hitting uw of
| ‘them, in which one person died on the spot, other succumbed to his injuries in the hospita
P after about 15 hours and the third person became seriously injured while fourth person escaped

narrowly”.

~ The enquiry further revealed that; had a duly qualified manager been appointed for
--:cmrall ‘management, supervisson, direction and control of the mine as required under
Regulation 34 of the Metalliferous Mines Regulations, 1961 read with section 17 of the Mines
1952 the sides of the open cast workings been adequately benched, sloped or secured so

to prevent danger from fall of sides before employing persons at the bottom of the bench as
 required under Regulation 106(3) of the Metalliferous Mines Regulations 1961, and a mining
mate been appointed and mine workings been placed under his charge for supervision as

~ required under Regulation 39 read with Regulation 116 of the Metalliferous Mines Regulations,
_1961, this aaideﬂt could have been averted.

o
f‘: 7
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mine, failed to appoint 3 duly qualified manage
the mine in contravention of Regulation 34

management, supervision, direction and control of
1961 read with Section 17 of the Mines Act, 1952, and
sioped of

secured $o 8s to prevent employing
as required under Regulation 106(3) of the Metalliferous Mi
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Regulation 116 of the Metalliferous Mines

Regulations, 1961.
are held responsible

from the date of 1ssue of this

Youoremqu&:dtoshnwmew\mmtwenwoncdm
provided under the law shall not be initiated against you for the

\ated ume and/or it the reply IS

is not received within the stipu
ay be taken without further

under the law m

If your reply In triplicate,
not found satisfactory, action as provided

reference.

Yours faithful
- NJ»/ L \A

Q ™ {a{b w“

(Raghupath" eddireddy)
Dy. Director of Mines Safety,
Chennai Region, Chennal.
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INO: 518553|SZ|Chennai Region|Perm|2021|8928 Dhanbad, Date: 16/04/2021

From:
The Director of Mines Safety,

Chennai Region,

No.46 (old)/5(new), 2" Street,
Block ‘AA’, Anna Nagar,

Chennai - 600 040.

To:
Sr1 D. Sarathkumar,
Owner: D. Sarathkumar Rough Stone Quarry,
No. 5/265, Annai Therasa Street,
Prem Nagar, Polichalur, Chennai-600 074.

Subject: Conditions governing the use of Heavy Earth Moving Machinery (HEMM) without deep- hole
blasting under Reg.106(2)(b) of the MMR, 1961, at D. Sarathkumar Rough Stone Quarry of Sri D.
Sarathkumar at SF No. 325/4, 109/1A1, 109/1A2 of Sirudhamur Village, Uthiramerur Taluk, Kancheepuram
District, Tamilnadu State.

Dear Sir,

Please refer to the application submitted online on 31.03.2021 vide letter No. Nil dt: 30.03.2021 and Plan
No. DSHKR/RSQ/SPS/02-2021 dated 12.02.2021, on the above subject.

The matter has since been examined in the light of what has been stated in your application. In exercise of
the powers conferred on the Chief Inspector of Mines under the provisions of clause (2)(b) of Regulation
106 of the Metalliferous Mines Regulations, 1961 and by virtue of the authorization granted to me by the
Chief Inspector of Mines (also designated as Director-General of Mines Safety) under Section 6(1) of the
Mines Act, 1952, [ hereby specify following conditions governing the use of Heavy Earth Moving
Machinery (HEMM) without deep-hole-blasting under Regulation 106(2)(b) of the Metalliferous Mines
Regulations, 1961 to form benches in overburden & orebody at D. Sarathkumar Rough Stone Quarry of Sri
D. Sarathkumar at SF No. 325/4, 109/1A1, 109/1A2 of Sirudhamur Village, Uthiramerur Taluk,
Kancheepuram District, Tamilnadu State, as shown in Plan No. DSHKR/RSQ/SPS/02-2021 dated
12.02.2021, subject to the following conditions being strictly complied with:

I-OPENCAST WORKINGS



GENERAL:

1.1 Except where otherwise provided for in this conditional permission, all applicable provisions of the
Metalliferous Mines Regulations, 1961 shall be strictly complied with.

1L SURFACE STRUCTURES:
2.0 Precautions against surface structures:
=1 Before starting any quarrying operations, all dwellings, buildings, roads, public structures whether

belonging to the owner or not shall be vacated/diverted and demolished.

2.2 You shall indemnify the occupants/owners of the houses/dwellings/buildings or other structures of
public authority concerned, if any, against the dangers to those properties or injury to them or other persons
arising out of operations conducted under this permission.

111 Opencast Working:
3.0 Height and Width of Benches:

3.1 The height of benches in overburden, ore body or other rock formation shall not be more than 6.0m or
maximum digging height of the machine used for digging, excavation or removal, whichever is less.

3.2 Width of any bench shall not be less than -

a. width of the widest machine plying on the bench plus 2 m, or
b. if dumpers ply on the bench, 3 times the width of the dumper, or
c. the height of the bench, whichever is more.

3.3 When persons are employed at the working face, adequate precautions shall be taken to ensure their
safety by dressing the sides of the bench.

3.4 Formation of benches shall be done from top downwards.

3.5 No person shall be engaged on work or allowed to travel close to high sides/benches from where he is
likely to fall for more than 1.8m vertically down, unless he is provided with and uses a safety belt or rope or
life line.

3.6 Sufficient number of safety belts shall be available at the site and shall be ensured for use of the same.
4.0 FENCING AROUND OPENCAST WORKINGS:

4.1 The top edge of the opencast workings whether moving, abandoned or others shall be kept fenced
with wire rope strands or barbed wire, supported by (movable) posts of timber, iron or concrete. The gap
between the adjacent rope strands of wires shall not be more than 0.30m and the bottom most member shall
not be more than 0.25m and the top most member shall not be less than 1.0m from ground level.

42 At the finishing stage, opencast workings shall be fenced with masonry wall using cement concrete
not less than 0.40m thick and not less than 1.5m high, with a parapet top.

5.0 SPOIL BANKS AND STOCK YARDS/PILES:

% | Any spoil bank exceeding 30m in height shall be benched so that no bench exceeds 30m in height
and the general slope does not exceed 1 vertical to 1.5 horizontal.

5.2 Wherever space permits, every mine shall establish a system whereby loading and unloading
operations in the stock yard are not done simultaneously for elimination of risk element in the operations. In
case adequate space is not available, mine management shall organize suitable traffic regulations for
eliminating risk element in the operations.



5.3 Extraction of mineral by reclamation from dump or stock pile/yard shall be treated as working of
opencast benches with loose overburden and all the precautions in respect of working of opencast benches
with loose overburden shall be taken.

6.0 Roads for Trucks and Dumpers etc.:
6.1 All roads for trucks, dumpers or other mobile machinery shall be maintained in good condition.

6.2 Wherever practicable, all roads from the opencast workings shall be arranged to provide one-way
traffic. Where one-way traffic it is not practicable, no road shall be of width less than three time plus Sm
width of the largest vehicle plying on road.

6.3 All corner and bends shall be made in such a way that operator of vehicle have clear view of distance
of not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

6.4 Where it is not possible to ensure a visibility for a distance as mentioned in clause (6.3), there shall be
provided with two roads of width not less than 2 times plus 3m of largest vehicle plying on the road with a
strong road divider at centre with adequate lighting and reflector along the divider.

6.5 Where any road existing above level of surrounding area it shall be provided with strong parapet
wall/embankment of following dimensions:

(a) Width at top-not less than 1 m.
(b) Width at bottom-not less than 2.5 m.

(c) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that just
dumping of mud or OB shall not be treated as strong parapet wall.

6.6 No road shall have gradient more than 1 in 16. However, the ramps with 1 in 10 gradient shall not be
for more than 100m at one stretch.

7.0 Supervision :

7.1 A person possessing at least Second Class Manager’s Certificate of Competency under the
Metalliferous Mines Regulations, 1961 and granted authorisation under Regulation 34(6) of the
Metalliferous Mines Regulations, 1961, shall be appointed as the Manager to hold the charge of entire mine,
subject to following additional conditions:

7.1.1 Drilling and blasting shall be carried out under the personal supervision of the manager. Blasting
parameters of each blast with a sketch showing the drilling pattern and the holes charged shall be maintained
in register kept for the purpose for each blast. The consumption of explosives shall be less than 500 kg
per day.

7.1.2  The Manager shall not manage more than one mine.
7.1.3 No ore dressing/handling/processing plant is attached with the mine.

7.2 This permission shall stand revoke as soon as the qualified manager ceases to work in the mine. Use
of HEMM shall be suspended in the absence of the Manager with aforesaid qualifications.

7.3 Adequate number of supervisors including duly qualified Foremen and Mates shall be appointed in
each working shift to assist the manager. Manager, Foreman and Mate shall be responsible to see that all the
regulations and the orders made there under are strictly complied with.

7.4 Manager shall in particular —

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high
wall (including the face and sides) or spoil banks;



(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until
such danger has been removed. :

(¢) Ensure that every person engaged in dressing operations on high walls/sides is provided with, and
uses, a safety belt of a type approved by the Chief Inspector.

(d) Ensure that all loose material is removed from high wall/slide before persons are engaged there; and

(e) ensure that parapet walls along truck roads are properly maintained.

IV. MACHINERY

8.0 DESIGN & MAINTENANCE OF MACHINERY& VEHICLES

8.1 Every Heavy Earth Moving Machinery shall be maintained in good and safe working condition.
8.2 Every Heavy Earth Moving Machinery shall be provided with efficient warning devices, adequate

front and rear lights and efficient brakes. Every Dumper/Truck shall be provided with Audio-Visual warning
device, which shall be actuated automatically to produce both audible and visual warning system during
reversal of vehicle and any other advanced mechanism like rear view mirror shall be provided.

8.3 Every shovel shall be so designed as to afford the operator clear and uninterrupted vision all
around.
8.4 Operators cabin of every machine or vehicle shall be well designed and substantially built so as to

ensure adequate protection to the operator against heat, dust, noise etc., and at the same time provide
adequate safety to the operator in the event of overturning of heavy earth moving machinery. A seat belt for
the safety of the operator shall also be provided.

8.5  The code of instructions furnished by the manufacturers in the matter of maintenance of various
machinery and vehicles and preventive maintenance schedules for each type of machinery and vehicle shall
be strictly followed.

8.6  Every machine and vehicle shall be allocated at least one day in every week for maintenance. Before
the machine or vehicle is sent out for work after maintenance, it shall be thoroughly inspected by the
engineer, mechanical foreman or other competent person authorized by the Manager in writing, who shall
satisfy himself that the machine or vehicle is mechanically sound and in efficient working order.

8.7 A report of every inspection made under clause (8.6) shall be recorded in a bound paged book kept for
the purpose and shall be signed and dated by the person making the inspection and countersigned by the
Engineer.

8.8 Every machine in use shall be thoroughly inspected once at least in every 24 hours by a competent
person duly authorized by the Manager of the mine.

8.9 If the Engineer, Mechanical Foreman or other competent person making inspection, notices any
defect in any machinery or vehicle, the said machinery or vehicle shall not be used until the defect has been
remedied.

8.10 Any defect in a machinery or vehicle reported by its operator shall be promptly attended to.
8.11 Any machine or vehicle found to be in an unsafe operating condition shall be tagged at the operator's
position "OUT OF SERVICE, DO NOT USE" and its use shall be prohibited until the unsafe condition has

been corrected.

8.12  All repair to machinery or vehicle shall be done at a location, which will provide a safe place for the
persons engaged on repairs.

8.13 Except for testing, trial, or adjustment, which must necessarily be done while the machine or vehicle
is in motion, every machine or vehicle shall be shut down and positive means taken to prevent its operation



while any repair or manual lubrication is being done.

8.14 Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists,
Jjacks shall be substantially blocked or cribbed before men are permitted to work underneath or between such
machinery, equipment or part thereof.

8.15 Power shall be disconnected when repairs are made to any electrical machinery.

8.16 While inflating tyres of transport vehicles, suitable protective cages shall be used. Tyres shall never
be inflated by standing/sitting either in the front or on the top of the same.

8.17  Only such fitters or mechanics, who possesses driving license under Motor Vehicles Act shall be
authorized by the manager to test-run the HEMM.

8.18 The Brakes of all trucks-dumpers and other transport vehicles shall be tested at least once in every
fortnight by a competent person duly authorized by the Manager of the mine in manner detailed below:

Service Brake Test: The Service brake shall be tested with the vehicle is fully loaded
condition on a specified gradient and speed. It shall stop within a specified distance by the
manufacturer of the vehicle when the service brake is applied.

Parking Brake Test: The parking brake shall be capable of holding the truck/dumper/ transport
vehicle when is fully loaded and placed on maximum gradient of roadway which is permitted, for
a period of at least ten minutes.

8.19 A record of all such test shall be maintained in a bound paged book kept for the purpose and shall be
signed by the person carrying out the test and countersigned by the Engineer and Manager of the mine.

8.20 Every dumper/tipper/truck shall be provided with automatically operating audio-visual reversing
alarm, which shall always be kept in working order.

8.21 No person shall be permitted to work on the chassis of truck or dumper with the body in a raised
position until the truck or dumper body has been securely blocked in position. The mechanical hoist
mechanism alone shall not be depended upon to hold the body of the truck or dumper in raised position.

9.0 DAILY EXAMINATION OF MACHINERY AND VEHICLE

9.1 At the commencement of every shift, the Engineer or Mechanic or Foreman or other authorized
competent persons shall personally inspect and test every machine and vehicle paying special attention to the
following details:

9.1.1 That the brakes and the horn or other warning devices are in working order; if the vehicle or
machine is required to work after day light hours that the lights are in working order.

9.1.2  He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle
unless he is satisfied that it is mechanically sound and in efficient working order.

9.1.3  He shall also maintain a record of every inspection in a bound paged book kept for the purpose.
Every entry in the book shall be signed and dated by the person making the inspection.

10.0 OPERATION OF MACHINERY:

10.1 No person other than the operator or his helper if any or any person so authorized in writing by the
manager shall ride on a Shovel or Excavator.

10.2  No shovel or excavator shall be operated in a position where any part of the machine, suspended
loads or lines are brought closer than three metres to exposed high voltage lines, unless the current has
been cut off and the line de-energized. A notice of this requirement shall be posted at the operator’s control
panel.



10.3 Electrical cables, if any shall be laid in such a manner that they are not endangered either by fallmg
rocks or by mobile equipment.

10.4 If more than one stripping machine is in use in any area, cither on the same bench or on
different benches the machines shall be so spaced that there is no danger of accident from flying or falling
objects etc. from one machine to the other.

11.0 Duties of Drill Operators:

11.1 At the beginning of the shift, the drill operator shall examine the drilling equipment and satisfy
himself that —

a. crown blocks are mounted securely.
b. where compressed air drills are used, all hose connections are in order.
c. The drill equipment is in safe working condition.

i The drill operator shall ensure that —
(a) persons keep clear of augur and drill stem while the drill is in motion.

(b) persons do not work or stand under suspended tools. When tools are removed form the
holes, these shall be lowered on the platform.

(c) all finished drill holes are properly plugged so as to avoid possible leg injuries to any one
accidentally stepping into the holes.

12.0 DUTIES OF MACHINERY OPERATORS:

12.1 (a) Every Heavy Earth Moving Machinery shall be under the charge of a competent person (herein
called the ‘operator’) authorized in writing by the Manager.

(b) Operator/driver of each HEMM shall be selected from amongst persons possessing requisite
qualifications. The selection process shall comprise a test to check driving/ operating skill, aptitude, health
and oral examination of the candidate by a competent selection committee. The selected person shall be
trained and their competency shall be evaluated by a board constituted by the mining company.

(¢)  All operators of HEMM shall undergo regular checks to test their driving/operating skill,
knowledge and health once in every five years.

(d) To prevent unauthorized driving, a system shall be evolved whercby the ignition key and/or cabin
key always remain with the driver/operator or with specifically designated competent person.

12.2 At the commencement of every shift, the operator shall personally inspect and test the machine,
paying special attention to the following details:

12.2.1  That the brakes and every warning device are in working order.
12.2.2  Ifitis required to work after the day light hours, all the lights on the vehicle are in working order.

12.2.3  Operator shall not take out the machine for work nor shall he work the machine unless he is
satisfied that it is mechanically sound in etficient working order.

12.2.4  The operator shall not operate the machine when persons are in such proximity as to be
endangered.

12.2.5  Operator shall not swing the bucket of a shovel over passing haulage units and other. While trucks
are being loaded he shall swing over the body of the truck/dumper and not over the cab, unless the cab is
protected by a substantially strong cover.

12.2.6  The operator shall not allow any unauthorized person to ride on the machine.



13.0 OPERATION OF THE TRUCKS-DUMPERS & OTHER TRANSPORT VEHICLES:

13.1 The Manager of the mine shall frame a Standard Operating Guidelines/Code of Practice for
operation of trucks-dumpers and other vehicles on the following aspects and ensure its compliance.

13.2 No person shall be permitted to ride on the running board of a truck or dumper.
13.3 As far as possible, loaded dumpers or trucks shall not be reversed on gradients.

13.4 While reversing a vehicle at dump yard/tipping point, suitable mechanism like stop blocks/earthen
bund etc. shall be provided to prevent vehicle approaching towards edge of dump.

135 Standard traffic rules shall be framed and followed during movement of all trucks and dumpers.
They shall be prominently displayed at the relevant places in the opencast workings and truck/dumper roads.

13.6 When not in use every truck or dumper or other transport vehicle shall be moved to and parked at
proper parking places.

13.7 No unauthorized person shall be permitted to enter or remain in any dumping yard or turning
points.

13.8 While vehicle is being loaded/unloaded on a gradient, the same shall be secured on a stationary

position by parking brake and any other suitable mechanism.
14.0 DUTIES OF TRUCK/DUMPER OPERATORS:

14.1 At the commencement of every shift, the operator shall also personally inspect and test the
machine, paying special attention to the following details:

1. That brakes and every warning device are in working order; and

2. If the machine is required to work after day-light hours, that lights are in working order.

3. He shall not take out the machine for work nor shall he operate the machine unless he is satisfied
that it is mechanically sound and in efficient working order.

14.1.1 He shall not drive too fast, shall avoid distraction, and shall drive defensively. He shall not attempt
to overtake another vehicle unless he can see clearly far enough ahead to be sure that he can pass it safely.
He shall also sound the audible warning signal before overtaking.

14.1.2  When approaching stripping equipment, the driver of the dumper/truck shall sound the audible
warning signal and shall not attempt to pass the stripping equipment until he has received a proper audible
signal in reply.

14.1.3 Before crossing a road or railway line, he shall reduce his speed, look in both directions along the
road or railway line, and shall proceed across the road or line only if it is safe to do so.

14.14 The operator shall sound the audible warning signal before while approaching ‘blind’ corners or
any other points from where persons may walk in front unexpectedly.

14.1.5 The operator shall not operate the truck or dumper in reverse unless he has a clear view of the area
behind the vehicle. He shall give an audible warning signal before reversing a truck or dumper.

14.1.6 ~ The operator shall be sure of clearance before driving through tunnels, archways, plants, structures
etc.

14.1.7  The operator shall see that the vehicle is not overloaded and that the material is not loaded in a
dumper or truck so as to project horizontally beyond the sides of its body and that any material projecting
beyond the front or rear is indicated by a red flag during day and a red light after day light hours.

14.1.8 The operator shall not allow any unauthorized persons to ride on the vehicle. He shall also not
allow more than authorized number of persons to ride on the vehicle.



14.1.9  As far as possible loaded trucks or dumper shall not be reversed on gradient.

14.1.10  “The Code of Traffic Rules” framed by the Mines Manager for movement of all trucks, tippers
and dumpers prominently displayed at the relevant places in the opencast workings of the mine shall be
complied with .

15.0 SPOIL OVERBURDEN OR DEBRIS BANKS:

(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved
by the Manager in writing.

(b) Spoils, overburden or debris shall not be deposited beneath transmission, telephone or power lines or
near any public structures.

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being
deposited, but shall in no case exceed 37.5 degree from the horizontal. The spoil bank face shall not be
retained by artificial means at an angle in excess of its natural angle of repose.

(d) Spoils, overburden or debris shall not be deposited within 45 m of a railway or other structures and
it shall not be permitted to approach any of the above said structures closer than a distance equal to 1.5 times
the vertical height of its face.

(e) The toe of a spoil-bank shall not be permitted to approach a railway or other public works, public
road or building or other permanent structure not belonging to the Owner of the mine closer than distance
equal to the vertical height of its face.

(f) A suitable fence shall be erected between any railway/public works/road/building/ structures and the toe
of an active spoil bank so as to prevent unauthorized persons from approaching the spoil bank.

(g) No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable signs for warning the persons at conspicuous
places shall also be displayed.

16.0 ADDITIONAL DUTIES ENGINEER IN CHARGE OF MACHINES AND VEHICLES IN
OPENCAST WORKINGS:

16.1 During each shift the machines and vehicles at work shall be placed under the charge of qualified
and experienced Engineer to effect inspection, examination, safe operations and maintenance of the ma-
chines and vehicles. During the shift he shall;

a. inspect, examine machines, equipments and vehicles satisfy himself that they are in sound and safe
working order;

b. not allow any machine and vehicles to be used, if it is found defective;

¢. ensurce that every machines and vehicles used 1s in a safe and efficient order;

d. ensure that each operation, activity is carried on in safe and efficient manner.

17.0 PRECAUTIONS WHILE DRILLING:

17.1 The position of every shot - hole to be drilled shall be distinctly marked by the mine Foremen so as
to be readily seen by the drillers.

i No person shall be permitted to remain within a radius of 20m or within 60m on the same bench
where charging of holes with explosives is being carried out.

18.0 TRANSPORT OF EXPLOSIVES:
18.1 Where explosives are transported in bulk, the following precautions shall be taken:

18.1.1 Transport of explosives from the magazine to the priming station or the site of blasting shall not be
done except in original wooden or cardboard packing cases. The quantity or explosive transported at one



time to the site of blasting shall not exceed the actual quantity required for use in one round of shots.
Explosives shall be transported to the site of blasting not more than 90 minutes before the commencement of
charging of the holes.

18.1.2 No mechanically propelled vehicle shall be used for the transport of explosives unless it is of a type
approved in writing by the Chief Inspector.

18.1.3 Every vehicle used for transportation of explosive shall be marked or placarded on both sides and
ends with the word ‘Explosives’ in white letters not less than 15 cm high on a red background.

18.1.4  Every mechanically propelled vehicle transporting explosives shall be provided with not less than
two fire extinguishers (one of carbon tetrachloride type for petroleum fire and the other of carbon dioxide
under pressure type for electrical fire) suitably placed for convenient use.

18.1.5 The vehicle used for transport of explosives shall not be overloaded and in no case shall the
explosive cases be piled higher than the sides of its body.

18.1.6  Explosives and detonators shall not be transported in the same vehicle, at the same time.

18.1.7  No persons other than the driver and his helper shall ride on a mechanically propelled vehicle used
for transport of explosives.

18.1.8 A vehicle loaded with explosive shall not be left unattended.

18.1.9  Engine of a vehicle transporting explosives shall be stopped and the brakes set securely before it is
unloaded or left standing.

18.1.10 A vehicle transporting explosives shall not be driven at a speed exceeding 25 kilometers per hour.

18.1.11 A vehicle loaded with explosives shall not be taken into garage or repair shop and shall not be
parked in a congested place.

18.1.12 A vehicle transporting explosives shall not be re-fuelled except in emergencies and only when its
engine is stopped and other precautions taken to prevent accidents.

18.1.13 No trailer shall be attached to a vehicle transporting explosives.

18.1.14 Every vehicle used for the transport of explosives shall be carefully inspected once in every 24
hours by a competent person to ensure that:

a. fire extinguishers are filled and in place;

b. the electric wiring is well-insulated and firmly secured;

c. the chassis, engine and body are clean and free from surplus oil and grease;
d. the fuel tank and feed lines are not leaking; and

e. lights, brakes and steering mechanism are in good working order.

18.1.15 Report of every inspection made under clause (18.1.14) shall be signed and dated by competent
person making the inspection.

18.1.16 All operations connected with transport of explosives shall be conducted under the personal
supervision of a Foreman in charge of blasting operations at the mine.

18.1.17 The blaster shall personally search every person engaged in the transport and use of explosives and
shall satisfy himself that no person so engaged has in his possession any cigarette, “biri’ or other smoking
apparatus, or any match or any other apparatus of any kind capable of producing a light, flame or spark.

19.0 CHARGING OF HOLES:

19.1  Explosives shall be delivered first to be hole farthest from the priming station, so as to avoid persons
walking among piles of explosives and charged holes.



19.2  Not more than one hole shall be charged at any one face at any one time.

19.3  All charging, stemming and connecting-up shall be done while standing on solid, that is to stay, on
the side of holes away from the quarry face.

19.4  Burden and spacing shall be suitably adjusted to ensure proper fragmentation, effective muffling shall
be done that throw of debris/ore do not exceed 10m.

19.5 No person shall be permitted to remain within a radius of 60 where charging of holes with explosives
is being carried out.

20.0 PRECAUTION DURING FIRING:

20.1 Shots shall not be fired except during hours of day-light. All holes charged on any one day shall be
fired on the same day.

20.2  As far as practicable, shot firing shall be carried out either between shifts or during the rest interval,
or at the end of work for the day.

20.3 During the approach and progress of an electric storm, the following precautions shall be taken:

a. no explosive, particularly detonators, shall be handled,;

b. if charging operations have been commenced, the work shall be discontinued until the storm has
passed;

c. if the blast is to be fired electrically, all exposed wires shall be coiled up and if possible placed in the
mouth of the holes, or kept covered by something other than a metal plate;

d. all wires shall be removed from contact with the steel rails or a haulage track so as to prevent the
charge being exploded prematurely by a local strike of the lightening.

20.4 The danger zone shall be distinctly demarcated (by means of red flags properly arranged and supported)
before charging of holes is to commence.

20.5 Before firing shots, a siren installed for the purpose shall be blown three times for one minute each at
intervals of one minute; and no shots shall be fired unless the blasting foreman with assistance of sufficient
number of persons appointed in writing by the manager for the purpose has ensured that all persons have left
the danger zone or have taken adequate shelter.

20.6 No shot shall be fired when there is traffic on any road or railway track within the danger zone.

20.7 Faces shall be maintained free from loose stones, pebbles. Vertical (or near vertical) free face shall not
be blocked.

20.8 Precautions with regards to taking shelter etc. as laid down in Regulation 164 of the Metalliferous
Mines Regulations, 1961 shall be complied with to ensure that there is no danger to life and property
(whether or not belonging to the owner) due to this operation. It shall be ensured that the fly rocks
during blasting shall not go beyond 10m from the place of firing by doing effective muffling.

21.0  General Lighting: Adequate general lighting arrangements shall be provided in the mine workings
as per the standards specified vide Government Notification No.GSR 618(E), dated 28-04-2017, published in
the Gazette of India dated 21-06-2017 Part II Section 3(1). [DGMS (Legis.) Circular No.3 of 2017 dt:
06.11.2017].

22.0 PROTECTIVE EQUIPMENT: Every person working in the opencast working either Departmental
or Contractual shall be provided with, and shall use, helmet and safety boots.

23.0 PROTECTION OF WORKERS AGAINST NOISE AND VIBRATION IN THE WORKING
ENVIRONMENT: Suitable steps shall be taken by all appropriate means to reduce the exposure of workers
to any excessive noise and vibration. In this connection, the requirements of DGMS (Tech.) Circular Nos.18
of 1975 and 5 of 1990 shall be strictly complied with.



240 PRECAUTIONS AGAINST DUST: Adequate arrangements to allay dry dust by wetting shall be
inade on roads and benches where Tipping Trucks and Dumpers operate. All drills shall be provided with wet
drilling arrangements and it shall be maintained in working order. No dry drilling operation shall be carried
out.

24.1  Excavators and other equipments/vehicles working nearby in the quarry shall be provided with dust-
proof cabins.

242 Water spraying system on the milling drum/cutting picks of surface miners shall be maintained in
efficient working order to prevent liberation of dust. The spray nozzles shall be kept regularly cleaned.

24.3 It shall be ensured that the dust suppression system of the surface miners is put into operation before
starting milling/cutting operation and the spraying arrangement shall be continuously operated to ensure dust
free environment. As a full proof preventive measure, the water spraying system on the milling drum/cutting
picks of the surface miner shall be kept interlocked with its drum rotation.

25.0 MISCELLANEOUS

25.1  Tractor-trailer combination shall normally not be allowed on haul roads. (Where inevitable, only four
wheeler trailers with separate brakes of their own shall be used.

25.2 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the
mine premises without a valid pass issued by the competent authority of the mine. Before the pass is issued
the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to check the
entry of such vehicle in the mine premises, properly manned check gate shall be provided at the mine
entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate the license
of the drivers shall also be checked for eliminating the possibility of unlicensed persons driving the vehicle.

25.3 Persons engaged in surface operation and in particular, the contractor’s workers shall be provided
closer and competent supervision.

25.4 All persons engaged at any work within the mine premises through the contractors shall be provided
with relevant training and other job related briefings and it shall be ensured that the drivers of the vehicle
belonging to contractors entering the mine premises have additionally been explained the salient provisions
of “Traffic Rules”.

25.5 Each and every operation, including the operation carried out through contractor’s worker or by outside
agency, shall be placed under the charge of a competent supervisor, duly appointed and authorized by the
manager,

25.6 Manager shall frame Safe Operating Procedure (SOP) for each operation/equipment and copy of it
shall be handed over to all concerned. It shall be the duty of all statutory persons to enforce the SOPs so
framed.

25.7 All the precautions and directives given in DGMS circulars issued from time to time shall be compiled
with.

25.8 An embankment of substantial construction and adequate dimension shall be provided between the
quarry workings and seasonal Nallahs/odai/pond etc existing near the side of the proposed opencast
workings. No workings shall be made within horizontal distance of 15 m from the HFL/Embankment of any
River/Nallah/odai/pond etc.

25.9 During the Monsoon period one guard shall be posted round the clock at a conspicuous place near the
embankment created against the said Nallahs/odai/pond with communication and illumination facilities.

25.10 The surface garland drains shall be made all round at level higher than top most bench of the
proposed working to arrest entry of surface rain water into the proposed area of working.



26.0  No work of removal of overburden and extraction of mineral by use of explosives shall be done
within 300m of any village/surface structure/buildings/any hutments/private building or road unless separate -
permission under Regulation 164 of the Metalliferous Mines Regulations, 1961 is obtained from this Direc-
torate.

27.0  Land destroyed due to extraction of mineral by opencast method shall be reclaimed simultaneously
by in-pit dumping as the workings progress from one end to another.

28.0  No workings shall be continued beyond daylight without arranging proper illumination in the mine
as per standard prescribed in the statute.

29.0 The Owner, Agent and Manager shall ensure that the aforesaid conditions are made known to all
concerned. They shall also ensure that every such person has fully understood the same and complies with
them.

30.0 In the event of any change in the circumstances connected with the use of HEMM which is likely to
endanger the life of workmen employed in the mine, operation for which these conditions have been imposed
shall be stopped forthwith and intimation thereof sent to this Directorate. The said mining operation shall not
be resumed without an express and fresh authority to that affect in writing from this Directorate.

31.0 These governing conditions may be amended or withdrawn at any time should it be considered
necessary in the interest of safety.

32.0  These governing conditions being issued specifically under the regulations mentioned above and
without prejudice to any other provision of law, which may be or may become applicable at any time.

33.0 A hard copy of this permission shall always be kept available in the office of the mine for reference.

'Your Faithfully

()
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[IBHUSHAN PRASAD SINGH (DIRECTOR - CHENNAI REGION)
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Proc. No.: T2/ TNPCBJF. 010942 {Consent withdrawal/W&A/SPR/2021 dt.11.06.2021

Sub: TNPCB - Thiru. D Sarathkumar, S.F.No.325/4, 109/1A1 and 109/1A2 Rough
stone/gravel quarry over an extent of 3.01.50 hectares of Sirudhamur village,
Uthiramer Taluk, Kancheepuram District - Violation of the consent order
issued — Orders issued under Section 27 of the Water (P&CP) Act 1974 as
amended and under Section 21 A of the Air (P&CP) Act 1981 as amended for
the withdrawal of consent issued dated 06.02.2019.— Reg.

Ref: 1. CTO Proc. NO.F.2029 SPR/ RS/ DEE/ TNPCB/ SPR/ W&A/ 2019
dated. 06/02/2019 ;

2. Hon'ble NGT order dated 17-02-2021 in Original Application No. 69 of
2021 (82)

3. DEE Lr.No. DEE/TNPCB/SPR/F- 2029SPR2190 /2021, Dated: 27-05-2021
addressed to AD., Dept of Geology and Mining, Guindy, Chennai-32.

A+

RC.No. 991/MM1/2021 dated 29-05-2021 from AD., Dept of Geology and
Mining, Guindy, Chennai-32.

5. Lr.No. DEE/TNPCB/SPRJ/E- 2029SPR2190 /2021, Dated: 31-05-2021

Whereas the unit of Thiru. D.Sarathkumar has applied for consent for quarrying
of rough stone/gravel quarry at in $.F.No.325/4, 109/1A1 and 109/1A2 over an extent of
3.01.50 hectares of Sirudhamur village, Uthiramer Taluk, Kanchespuram District vide
a.pp!ication no. 20231769 dated. 24.01.2019 The quarry lessee has obtainad
Environmental clearance from District level Environmental Impact Assessment Authority
for a period of mining lease or limited to a maximum period of Five years from the date
of issue whichever is earlier vide Lr. No. DEIAA-DIA/TN/MIN/T9/Q3/2018 ~-KPM
EC.N0.29-2018 dated: 03.10.2018 subject to the conditions stipulated therein for =
quarrying of rough stone. Rough Stone =7,21,040 cu.m and Gravel — 50,172 cu.m over
a over a period of 5 years. Based on that, Consent to operate was issued to the said
quarry vide CTO Proc. NO.F.ZOZQSPR/RS/DEEH'NPCB/SPR/W&N2019 dated
06/02/2019 valid up to 31-03-2023 for qua;{ryéng of Gravel-50172 cum and Quarrying of
Rough Stone — 721040 cum from the daIé of execution of lease deed (20.12.2018 to
19-12-2023) subject to comply with t!’?é cenditions in the EC and quarry lease

agreement vide reference 1% cited. af

i, GUINDY,
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Whereas, the Hon'ble National Green Tribunal, Southern-Zone, Chennai on its

Suo Motu motion have registered an Original Application No. 89 of 2021 (SZ), under the
caption “Landslide in Uthiramerur Stone Quarry: one Killed" on the basis of the
newspaper report published in Dinamalar Newspaper, Chennai, Edition dated
05.02.2021 vide reference 2™ cited and directed to appoint a Joint Committee

comprising of

.. The District Collector, Thiruvallur District,
ii. A Senior Scientist from Tamil Nadu State Pollution Control Board (TNPCB) as
designated by its Chairman
ii. The Geologist from the Department of Geology and Mining, Chennai to

inspect this area in question and submit a factual report.

Whereas, under the Chairmanship of the District Collector, Tiruvallur, the Joint
Committee inspected the quarry lease granted area in patta lands for quarrying rough

stone and gravel in S.F.No.325/4, 109/1A1 and 109/1A2 over an extent of 3.01.50 .

hectares of Sirudhamur village, Uthiramerur Taluk, Kancheepuram District on 23-04-
2021.
Whereas, during inspection, it was noticed that the M/s D Sarathkumar

Roughstone Gravel Quarry had carried out excess quarrying of gravel and rough stone,

nence the Additional Director, Dept of Geology and Mining. Guindy, Chennai-32 was

addressed to furnish the following details vide reference 3rd cited:

i The date from which the illegal quarrying of rough stone and gravel carried
out in violation of the EC issued by the DEIAA /quarry lease agreement within
the lease hold area/outside lease hold area.

ii. lllegal extraction of excess quantity of rough stone and gravel carried out

within the lease hold area/outside lease hold area.

Whereas, the Additional Director, Dept. of Geology and Mining, Guindy, Chennai-

32 vide reference 4" cited has reported the following that:-

a) An excess quantum of 24,105 M° of Gravel and 13,40,688 M* of rough stone
has been mined and transported unlawfully in the area granted for quarry
lease over an extent 3.01.5hects. of patta land in S.F.Nos. 325/4, 109/1A1
and 109/1A2 of Sirudhamur village.

b) lilegal quarrying was detected over an extent of 0.63.26 hects. in S.F.No.322
(P) & over an extent of 0.29.0 Hé"gcts in S.F.No. 325/5 of Sirudhamur village
and it was estimated that a total quantum of 23,065 M® of gravel and 3,16,674
M? of rough stone have been i!I.ef;aHy quarried and transported from the non
leased out lands in S.F.No. 322 (E} &325/5 of Sirudhamur village.
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Whereas, the Joint Committee inspected the said area on 23-04-2021 and

noticed that the District administration has stopped quarry operation and issuance of
transport permits to the lessee to transport mineral from the lease hold area with effect
from 04-02-2021 and also found certain violations. The Joint Committee report is under

preparation.

Whereas, the DEE/SPR has reported the following non-compliances:-

a) The proponent of M/s D Sarathkumar Roughstone Gravel Quarry has
exceeded the quarrying of gravel and rough stone quantity as against the
gnvironmental Clearance issued by the DEIAA, quarry lease agreement &
also consent orders issued by TNPCB.

b) The proponent of M/s D. Sarathkumar Roughstone Gravel Quarry has not
monitored the quality of ground water once in 3 manths as strpuiated as per
EC conditions. '

¢} The proponent of M/s D. Sarathkumar Roughstone Gravel Quarry has not
conducted any air sampling survey in and around the quarry site and has not
submitted any report to the TNPCB, MoEF & CC, Gol as per EC conditions.

d) The proponent of M/s D .Sarathkumar Roughstone Gravel Quarry has not
planted any green belt development around the boundary of the quarry site as

per EC conditions.

Whereas, in view of the reasons stated above, the DEE/SPR vide reference 5
cited has recommended that withdrawal of consent to operate issued to the unit vide
CTO Proc. NO.F.2029SPR/RS/ DEE/TNPCB/ SPRW&A/ 2019 dated: 06/02/2019
under the Water (Prevention and Control of Poiiution) Act, 1974, as amendéd and the
Air ( Prevention and Control of Pollufion) Act, 1981 as amended for quarrying of rough
stone Rough Stone -7,21,040 cu.m and Gravel — 50,172 cu.m over a period of 5 years
may be considered under the provisions of Section 27 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and Section 21 of the Air ( Prevention and
Control of Pollution) Act, 1981, as amended.

In the light of the above said facts and exercise of the powers conferred under
Section 27 of the Water (P&CP) Act 1974 as amended and under Section 21 A of the
Air (P&CP) Act 1981 as amended, BQard has decided to withdraw the Consent to
Operate issued under Water and Air Acts to the unit of M/s. D.Sarathkumar Roughs’fone-
Gravel Quarry, S.F.No.325/4, 109/1A1 -and 109/1A2, over an extent of 3.01.50 hectares

. of Slrudhamur vnf!age Utharamer Taluk, }iancheepuram District.

No. 76, MOUNT SALAI . GUINDY, CHENNAI - 800 032.
Telephone : 22353134 10 141, Fax 1 044-22353068

Email : tnpch-chn @gov.in Web : www.tn peb.gov.in
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Now, therefore, in exercise of the powers conferred under Section 27 of the Water
(P&CP) Act 1974 as amended and under Section 21 A of the Air (P&CP) Act 1981 as
amended it is hereby | |nformed that the Consent Order issued under Water and Air Acts to
the unit of M/s. D. Sarathkumar ,S.F.No.325/4, 109/1A1 and 109/1A2 Rough stone/gravel
quarry over an extent of 3.01.50 hectares of Sirudhamur village, Uthiramer Taluk,

Kancheepuram Districtis hereby withdrawn with immediate effect.

e :
: . ' U\« N
The receipt of this proceeding shall be acknowledged. =i

For Chairman

To (
Vs
The Poprietor,
M/s. D.Sarathkumar Roughstone Gravel quarry ,
S.F.No.325/4, 109/1A1 and 109/1A2, Sirudhamur village,
Uthiramer Taluk, Kancheepuram District-603406.

Copy to

1. The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board,
Chennai

2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Sriperumbur.

3. The District Collector,
Thiruvallur District

o
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ABSTRACT

Industries Department - Mines and Minerals - Directions of the
Hon’ble Madurai Bench of Madras High Court in Review Application (MD) Nos.
80-82 of 2019 - Issuance of directions to the authorities of Revenue, Police,
Forest and Geology and Mining Departments on seizure of vehicles and

compounding of offences - Orders — Issued.
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INDUSTRIES (MMC.2) DEPARTMENT

G.0.(Ms).No.170 Dated 05.08.2020
Sple. 21, smiaufl augp-Ld,
SimadsiEmet gy sor(-2051
Read:

1. G.0.(Ms).No.1464, Industries Department, dated 08.12.1981.
2. G.0.(Ms).No.626, Industries (K) Department, dated 11.6.1986.

G.0.(Ms).No.167, Industries (MMC.1) Department, dated
16.06.1994.

4. G.0.(Ms).No.4, Industries (MMC.1) Department, dated
02.01.1998.

5. G.0.(Ms).No.114, Industries (MMC.1) Department, dated
18.09.2006.

6. G.0.(Ms).No.12, Industries (MMC.1) Department, dated
02.02.2009.

7. Orders of the Hon’ble Division Bench of Madurai Bench of

Madras High Court dated 29.10.2018 in W.P.(MD) No0s.19936/
2017 and 7595/2018 and W.M.P.(MD) No.7225/2018.

8. From the Director of Geology and Mining, D.O.Letter No.8981/ __.
MM6/2018, dated 27.11.2018 addressed to all the District
Collectors.

9. Government Letter No.14148/MMC.2/2018-2 and 3, dated
05.12.2018 addressed to all the District Collectors and the

Director of Geology and Mining.

10. Orders of the Hon'ble Supreme Court of India in SLP (C)
Nos.33477-33479/2018, dated 11.01.2019. e

(p.t.o)



11. Orders of the Madurai Bench of Madras High Court dated
09.09.2019 and 12.09.2019 in R.A.(MD).Nos. 80 to 82 of 2019
in W.P.(MD).Nos.19936 of 2017, 7595 and 21485 of 2018.

12. From the Director of Geology and Mining, Letter Rc. No.
8981/MM6/2018, dated 17.03.2020.

Aok kK ok

ORDER:

Writ Petition(MD)Nos. 19936/2017, 7595 and 21485/2018 and
W.M.P.(MD) N0.7225/2018 have been filed before the Hon’ble Madurai Bench
of Madras High Court by Tvl. Muthu and others for prohibiting illegal sand
quarrying operations in Vellar and Agniyar river of Pudukkottai and Thanjavur
Districts respectively. The Division Bench of Madurai Bench of Madras High
Court in its order seventh read above discussed the presernt procedure
followed in the cases of seizure of vehicles carrying minerals illegally and

directed that,

(i) the concerned Revenue Officials to make a complaint after the seizure to
the jurisdictional court preferably within a period of one week and
thereafter to make appropriate application for confiscation, which might
include a vehicle, said to have been involved;

(i) there is no bar for the Police to register a case for the offence under
Section 379 of IPC along with the offence under the Mines and Minerals
(Development and Regulation) Act, 1957. Whenever an offence is
registered under Section 379 of IPC, it will not take away the power of
Revenue officials to give a private complaint. Since, this position is
already settled, the Court directed the Revenue officials to inform the
police about the seizure made and in the same way, as and when a case
is registered under Section 379 of IPC, the police concerned shall inform
it to the Revenue Officials. Therefore, a complaint has to be made by
the Revenue Officials before the jurisdictional Court and on information,
case has to be registered by the jurisdictional Police. This procedure will

have to be followed strictly;

(iii) there is no way, a power of compounding can be exercised under—- -
section 23-A of the Mines and Minerals (Development and Regulation)
Act, 1957, since the very power of confiscation followed by adjudication
itself is not available to an authority, other than the Court.

2. The Division Bench of the Hon’ble Madurai Bench of Madras High
Court finally issued the following directions: =

(i) The District Level Task Forces and Taluk Level Task Forces, constituted
pursuant to the order passed in WP (MD) No.9806 of 2018 should
follow the G.0.(Ms).No.135 Industries (MMA.1) Department, dated
13.11.2009 in letter and spirit.

-
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(i) As stated in the above said Government Order, periodical meetings will
have to be held which is inclusive of action taken/ to be taken for the
iflicit mining.

(i) Steps will have to be taken for dereliction of the duty by the concerned
officials.

(iv) Taluk Level Task Forces shall also comply with the directions issued in
the Government Order by making frequent surprise checks and submit
their report to the District Level Task Forces.

(V) The Taluk Level Task Forces shall meet every fortnight as mandated in
the Government Order.

(Vi) The responsibility fixed in the Government Order will have tc be strictly
construed and action will have to be taken against the erring Village
Administrative Officer, Tahsildar, Officer in-charge of Department of
Geology and Mining at District Level,

(vit) Action taken report will have to be sent by the District Collector
concerned for the purpose of taking necessary action. The District
Collector concerned shall take appropriate departmental action by
himself as per the Rules provided so.

(vili) Separate records will have to be maintained by the Village
Administrative Officer, Tahsildar and Officer in-charge of the
Department of Geology and Mining with respect to the cases involving

illicit mining.
(ix) As and when illicit mining is reported, the same will be recorded in the
records.

(X) The respective District Collectors will have to ensure by making vide
publicity of phone particulars assigned to the Dijstrict Level Task Forces
and the Taluk Level Task Forces, so that, the general public can give

their complaints. There should be affixture or display of the phone

particulars in the Collectorate, Taluk Office, Office of Deputy Director
and Assistant Director of Geology and Mining and that of the Village

Administrative Officer., g

(xi) Complainant will have to be intimated on the action taken within a
period of one week from the date of receipt of the complaint. A
Complaint shall also be received even when made through phone calls.

(xii} Complaints by an authorized person under section 21 of the Mines énd
Minerals (Development and Regulation) Act, 1957 are to be made
immediately and not later than one week from the date of seizure.

(xiit) Whenever, a final report is filed for the offence under section 379 IPC
by the jurisdictional police before the Jurisdictional Magistrate, the
same shall also be committed to the Special Court. This is for the
reason that it would be appropriate to deal with both the police case

and the private complaint by the same Court and in order to avoid any -

possible confiict,




4 e

(xiv) The revenue officials at the time of seizure can issue a memo to the
person in-charge of the vehicle, mineral among other things, indicating
the seizure made, along with the date and time.

(xv)In so far as the seized vehicles are concerned, they shall be produced
before the concerned Magistrate Court by the revenue authorities at
the time of filing their respective complaints.

(xvi) Any application for release of vehicle etc., can only be filed before the
Special Court alone.

(xvii) Any violation of the above would constitute a contempt of the order
passed by this Court, for which, appropriate application can either be
filed before the First Bench of this Court or any other Bench as per the
direction of the Hon’ble Chief Justice.

3 In his D.O.Letter eighth read above, the Director of Geology and
Mining has instructed all the District Collectors for compliance of the orders
passed by the Division Bench of the Madurai Bench of Madras High Court
seventh read above. In the Government letter nineth read above, the
Government has instructed all the District Collectors to give wide publicity of
G.0.(Ms.).No.135, Industries (MMA.1) Department, dated 13.11.2009 by
exhibiting the contents of the Government order in prominent public places
and also to issue appropriate circular to the revenue authorities to follow the
directions passed by the Madurai Bench of Madras High Court scrupulously
without any deviation during the time of seizure of vehicles involved in illicit
mining. The Government further instructed the Director of Geology and Mining
to submit a detailed report called for by the High Court of Madras regarding
compliance of its directions on behalf of the Secretary, Industries Department.

4. With regard to the orders pertaining to compounding of offences
passed by the Division Bench of the Madurai Bench of Madras High Court,
SLP(C)No0s.33477-33479/2018 were filed by the State Government through
the District Collector, Pudukkottai District. The Supreme Court of India” has
disposed the above SLPs in its order tenth read above, by not inclining to
interfere with the order of the High Court and also held that if the petitioners
have any grievance with regard to any of the directions contained in the order
of the High Court, it will be open for them to request the High Court for
reconsideration of the matter. Accordingly, Review Applications (MD) Nos. 80
to 82 of 2019 in W.P.(MD).Nos. 19936 of 2017, 7595 and 21485 of 2018 have
been filed by the State through the District Collector, Pudukkottai District in
the Madurai Bench of Madras High Court.

&, The Division Bench of the Madurai Bench of Madras High Court has
dismissed the Review Applications in its order eleventh read above with the

following directions:-

(i) “The Secretary to Government, Industries Department, Fort

St.George, Chennai is directed to issue proper directions either
by way of order or circular to all the persons authorized to



exercise the power to seizure indicating the manner and the
circumstances under which the power of compounding is to be

exercised sparingly;

(ii) The designated Courts are directed to deal with the question of
confiscation or release of the vehicles on receipt of the private complaint
or seizure report from the person authorized, notwithstanding the
exercise of power of compounding. The persons authorized are directed
to comply with the earlier directions with reference to making the private

complaints;

(iii) Whenever the vehicles/materials seized are produced before the Court of
confiscation proceedings, the Courts concerned shall take photographs of
the vehicle/material and keep the material by public auction after getting
valuation report from the Motor Vehicle Inspector of the District
concerned (or) the authorities concerned and shall issue sale certificate
to the successful bidder and deposit the sale price to the credit of the
particular case. In the event, confiscation is ordered by the trial court,
the amount shall be confiscated to the Government.

(iv) If the designated Court comes to the conclusion that the vehicle/material
is not liable to be confiscated, the same shall be returned to the parties

who are legally entitled to.

(v) The applicants are directed to file an affidavit on the complaints made on
the direction issued by this Court, particularly in the light of the
submission made that they are not being followed. Such an affidavit will
have to be filed within a period of four weeks from the date of receipt of

a copy of this order”.

6. The Division Bench of the Madurai Bench of Madras High Court in
its further order dated 12.09.2019 has clarified that paragraph 13 Clause (xv)
of the earlier order passed in the writ petitions in W.P.(MD) No0s.19936 of
2017, 7595 and 21485 of 2018 dated 29.10.2018 stands deleted. The Court
has further clarified that in so far as the complaint given under the Mines and

Minerals (Development & Regulation) Act, 1957 or the Tamil Nadu Minor

Mineral Concession Rules, 1959 is concerned, cognizance can be straight away
taken by the Designated Court and therefore, there is no need to file the same

before the jurisdictional Magistrate.

7 Accordingly, the Director of Geology and Mining in his letter 12t
read above has sent a proposal to Government. The Government carefully
examined the proposal of the Director of Geology and Mining and issue
following directions to all the District Collectors:-

A, Directions to the Authorities / Officials of Revenue, Police_and Geo!oqv;“

and Mining who_have been empowered with powers under sub-section
(4) of section 21 of the Mines and Minerals (Development & Regulation)

A b e et e e



Act,

1957 (Seizure Powers) i.e., for effecting seizure of vehicles

involved in illicit quarrying / mining

Officials empowered to perform under section 21(4)

(p.t.o)

Act, 1957:

(i)

(i)

In G.0.(Ms) No.1464, Industries Department, dated 08.12.1981,
orders were issued specially empowering the officers of the Revenue
Department not below the rank of the Deputy Tahsildar appointed as
Executive Magistrates under sub-section (1) of section 20 of the code
of Criminal Procedure, 1973 to exercise the powers conferred in the
said sub-section (4) of section 21 of the said Act.

In G.0.(Ms) No.626, Industries (K) Department, dated 11.06.1986,
orders were issued appointing the Assistant Director of Geology and
Mining, Assistant Geologists, Special Tahsildar (Mines), Special
Deputy Tahsildar (Mines) of the Department of Geology and Mining
as Special Executive Magistrates for the performance of functions
specified in sub-section (4) of section 21 of the said Act within their

respective jurisdiction.

(ii)In  G.0.(Ms).No.114, Industries (MMC.1) Department, dated

18.09.2006, orders were issued empowering the Police Personnel not
below the rank of Inspector of Police to exercise power under the
sub-section (4) of section 21 of the said Act within their respective

jurisdiction.

Directions to the enforcing authorities:

(a)

(b)

The officials empowered to perform under sub-section (4) of
section 21 of the Act have to handover the vehicles and tools
involved in illicit quarrying / mining to the concerned Police- official
of respective jurisdiction and to request Police Department to
register FIR in the police station concerned against the offenders in
connection with magazar, the seized vehicles, tools, etc. involved
in illegal mining and transport of minerals. o s

The officials empowered under sub-section (4) of section 21 of the
Act have to send reports on the seizure of vehicles, tools,
minerals, etc. made by them to the compounding autharities
concerned for taking appropriate action at their end in accordance
with the Act and Rules, i.e., in the case of minor mineral other
than Granite to concerned Revenue Divisional Officers and in the
case of Granite and Major Minerals to the District Collectors.

Directions to the Authorities / Officlals of Revenue, Forest and Police

Departments who have been delegated with powers under section 22 of

the Act for making complaint to the Designated Court (Complaint

Making Powers). (The word “"Complaint” in-the-section-22 of the Act



")

mean filing of criminal case before the appropriate criminal court of such

jurisdiction f.e., by filing appropriate affidavit with fees through

concerned local GP. The affidavit should be supported by the Magazar,

seized vehicle’s documents, Statement of Police Officials, Copy of FIR

and if concerned person has been incarcerated, evidence thereof, »
Officials empowered to perform under Section 22 of the Act, 1957:

(1)

(i)

In  G.O.(Ms).No.4, Industries (MMC.1) Department, dated
02.01.1998, orders were issued by the Government authorizing the
Revenue Divisional Officers concerned to make complaint under
section 22 of the said Act in respect of cases falling within their

jurisdiction relating to minor minerals namely, building, and road

construction stones including gravel, ordinary sand, earth and turf,
ordinary clay including silt, brick and tile clay.

In G.0.(Ms).No.167, Industries (MMC.1) Depaitment, dated
02.02.20089, orders were issued by the Government authorizing the
District Forest Officers concerned to make complaint by way of an
affidavit under section 22 of the said Act in respect of cases falling
within their jurisdiction.

(ii)In  G.0.(Ms).No.12, Industries (MMC.1) Department, dated

02.02.2009, orders were issued under section 22 of the said Act
authorising the District Forest Officers and the Police Personnel not
below the rank of Inspector of Police, to make complaint in writing
by way of an affidavit to the Court of competent jurisdiction for any
offence punishable under the said Act or any Rules made thereuner,
in respect of cases falling within their jurisdiction.

Directions to the complaint making authorities:

(a)

(b)

(©)

After receipt of reports from the enforcement authorities
concerned on the seizure made by them in respect of Major
Minerals, viz., Limestone, Magnesite, Beach Sand Minerals, etc.,
the District Collector who has been delegated with powers under
section 22 of the said Act has to make a complaint by way of an
affidavit to the Designated Court with respect to the offence
committed by the offenders under saction 21 of the said Act.

After receipt of reports from the enforcement authorities
concerned on the seizure made by them in respect of Minor
Minerals, viz., Roughstone, Jelly, Sand, Earth, Gravel, etc., the
Revenue Divisional Officers/Sub-Collectors who have been
delegated with powers under section 22 of the said Act have to file
complaints by way of an affidavit to the Designated Court with
respect to the offence committed by the offenders under section

21 of the said Act.

After the seizure of vehicles by the compounding authorities for
contravention of sections 4(1) and 4{1-A)-eof-the-said Act or after
receipts of reports from the enforcing authorities on the seizure of

-



vehicles, tools, minerals, etc. made by therm, the Officials who
have been empowered to perform under section 23-A of the said
Act, namely the District Collector and the Revenue Divisional
Officers/Sub-Collectors concerned could make orders for
compounding the offence committed for illegal mining or transport
of minerals either before or after the institution of the prosecution
in accordance with section 23A of the said Act and rule 36A of the
Tamil Nadu Minor Mineral Concession Rules, 1959. This action is
only a recovery proceedings for collecting the necessary fee and
penalty from the concerned person to make the loss created by

him to the addition of exchequer.

(d) The authorities authorized under section 22 of the said Act, namely
the Police Personnel not below the rank of Inspector of Police have
to make complaint in writing to the Court of competent jurisdiction
by way of an affidavit along with necessary documents and fees
for any offence punishable under the said Act in respect of cases

falling within their jurisdiction.

(e) The authorities authorized under section 22 of the said Act, namely
the District Forest Officers have to make complaint in writing to
the Court of competent jurisdiction by way of an affidavit along
with necessary documents and fees for any offence punishable
under the said Act in respect of cases falling within their

jurisdiction.

Directions to the authorities of Revenue and Forest Departments who
have been delegated with powers for compounding the offences
committed under section 23-A of the Mines and Minerals (Development
and Requlation) Act, 1957 and rule 36-A of the Tamil Nadu Minor Mineral

Concession Rules, 1959 (Compounding Powers)

Officials empowered to perform under section 23-A of the Act,

1957:

(i) As per rule 36-A of the Tamil Nadu Minor Mineral Concession
Rules, 1959 inserted vide G.0.(Ms).No.166, Industries
Department, dated 16.06.1994 and subsequent amendments
made thereof, whenever any person contravenes the provisions of
sub-sections (1) and (1-A) of section 4 of the said Act in any tand,
enhanced seigniorage fee upto a maximum of fifteen times the
normal rate subject to a minimurn of twenty five thousand rupees
shall be charged and recovered from that person by the District
Collector or the District Forest Officers as the case may be or in
the alternative, he shall be liable to be purnished as provided in
sub-section (1) of section 21 of the said Act. '

(i)As per the proviso to rule 36-A(1) of the Tamil Nadu Minor Mirreral
Concession Rules, 1959 inserted vide G.0.(Ms).No.3, Industries
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Department, dated 02.01.199§, in respect of minor minerals,
namely, building and road construction stones including gravel,
ordinary sand, earth and turf, ordinary clay including silt, brick
and tile clay, the powers and duties exercisable an dischargeable
by the District Collector under this sub-rule shall be exercisable
and dischargeable by the Revenue District Officer concernad
within their respective jurisdiction.

(iii)In  G.0.(Ms).No.4, Industries (MMC.1) Department, dated
02.01.1998, orders were issued by the Government directing that
the powers exercisable by the State Government under sub-
section (5) of section 21 of the said Act shall be exercisable also

by the Revenue Divisional Officers concerned in respect of cases

falling within their jurisdiction. Provided that the above powers
shall be exercisable by the Revenue Divisional Officars only in
respect of minor minerals, namely, building and road construction
stones including gravel, ordinary sand, earth and turf, ordinary
clay including silt, brick and tile clay.

Directions to the Compounding authorities:

(a) After receipt of reports from the enforcing officials concerned on
. the seizure of vehicles made by them, the District Collector who
has been delegated with powers under section 23-A of the said Act
could pass orders for compounding the offences committed in
respect of Granite under rule 36-A of the Tamil Nadu Minor Mineral
Concession Rules, 1959 and compounding orders could be made
for major minerals in respect of the offence committed under
section 21(5) of the said Act.

(b) After receipt of reports from the enforcing officials on the seizure
of vehicles, tools, etc. involved in ilegal mining / illegal transpart
of minerals, the Revenue Divisional Officers/Sub-Collectors who
have been delegated with powers under section 23-A of the said
Act and rule 36-A of the Tamil Nadu Minor Mineral Concession
Rules, 1959 could pass orders for compounding the offences
committed in respect of all minor minerals except Granite,

(c) As per section 21(4-A) of the said Act, seized materials are liable to
be confiscated by an order of the Court competent to take
cognizance of the offence under section 21(1) of the said Act and
the seized materials are to be disposed of in accordance with
directions of such Court.

(d) The Hon'ble Division Bench of Madurai Bench of Madras High Court
by the order dated 09.09.2019 in Review Application (MD) Nos. 80
to 82 of 2019 has held that what is permissible to the Reveune
Officials, namely the officer authorised, is only the seizure and not
confiscation or disposal of such materials. The Hon’ble Court Ras
further held that while exercising the powers of compounding or
making complaint to the Court, the officer authorise cannot release
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the vehicle or the other materials seized. The Hon’ble Court has
also held that the question of release or confiscation rest with the
Court only. The Compounding authorities, namely, the
Revenue District Officers/Sub-Collectors and the District Collectors
have not been vested with powers under the said Act for release of
seized vehicles, tools, minerals, etc. and therefore, no orders
shall be passed by the compounding authorities for release of
them. But they can collect the compounding fee and penalty
as per the orders of penalty as it would make the loss good
in favour of the Government. In other words, the individual makes
compensation to the Government for the loss made by him by way

of illegal quarrying / mining.

The District Collectors are directed to strictly comply with the

above directions and send periodical reports to Government and Director of
Geology and Mining.

To

(BY ORDER OF THE GOVERNOR)

N. MURUGANANDAM
PRINCIPAL SECRETARY TO GOVERNMENT

All the District Collectors,

All the District Forest Officers,

All the District Superitendent of Police,

The Additional Chief Secretary to Government,

Revenue Department, Chennai - 600 009.

The Additional Chief Secretary to Government,

Home, Prohibition & Excercise Department, Chennai - 600 009.
The Principal Secretary to Government,

Environment and Forest Department, Chennai - 600 009.

The Director of Geology and Mining, Guindy, Chennai - 600 032.

Copy to:
0/o. Hon'ble Minister (Law, Courts and Prisons), Chennai - 600 009.

The Law Department, Chennai — 600 009.

All the sections in the mining wing of Industries Department,
Chennai - 600 009.

Industries (OP II) Department, Chennai - 600 009

SF/SCs.

// Forwarded By Order //
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____SECTION OFFICER




